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Mangal Prasad was employed in.the.ﬁaiiuay
Establishment under th: Permanent Way Inspector,
Northern Railway, Manauri, Allzhabad, He Filed

an application under the Paymont of Wages Act,1936

(hereinafter referred to as the P.U,Act) before the

Authority appointed under the Payment of Wages Act
for Allahabad area claiming Rs. 61,600/~ as Wwages
and compensation amounting to Rs. 6,16,0004-, By

an order dated 24.12.1986 this case nas been trans-
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ferred to this Tribunal purporting toc be under Sec,29

of the Administrative Tribunals Act, 1985,

In Genaral Manaogar, N.g,@giluazk_snpakhgur

and others vs, Phooldeo and others (Civil Misc, Writ

Petition No, 13349 of 1986 decided on 2 <2510 987

Division Bench of the Hont'ble High Court of Allahabad

has held that the jurisdiction of the Prescribed

Authority under the P,W.%t is not ousted by the

provisions made in the Administrative Tribunals Act,
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